
IN THE CENTRAL ADMINISTRATIVE TRIJJNAL 
AHMEDABAD BENCH 

O.A. No. /432/92 

DATE OF DECISION 
07.12.1992  

Shxi J.P.oieLikj 

Mr .D • 11.Thakicer 

Versus 

Jnjori of:  Inria & otheLs 

ir.-tkil iKui cell  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	ishnari 

Vice Chairman 

The Hon'ble Mr. .C. Bhatt 

ieniDar (j 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 	"- 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



. . . .2 . . . . 

hrj J.P.Solankj,, 

Nt.Our own High School, 

Station Road,it & post; Prantij, 

District ; SabQricntha. 

(Advocat: : Mr.D..ihakke:) 

*eooeapplicant 

ye r S US 

union of India 
i.IOtice to be served through, 
The Under Secretary, 

to the Government, 
Ministry of Finance, 

New Delhi. 

The Collector, 
Central Excise & 	 4,The Additional Collector 

Customs, 
Custom House 	 Central Excise & Customs, 

NavLangpura, 

hmedabad. 
Ahrnedabad. 

 

the Dy.Collector,  
Central Excise & Customs, 

Custom House, 

Navrcinypura, 

thmectarad. 

(hdvocate ; Mr.icjl Kureshi) 

 

.respondents 

0RDEi 

O.A./432/92 

Date : 07.12.1992 

Per : Han' Die Mr.i.V.Kx.jshnan 

Vice Chairman 

Heard. Mr.D.rl.Thakker for the applicant. 

t our request, Mr.Kil Kureshi advocate appears for 

7-1 
 



the respondents. He I suDmittect that the reliet 

sought b_t the applicant is co be qiven by the 

Additional Collector ( P & L ), Central Excise and 

Customs, who has not been impleadad. The learned 

counsel for the applicant seeks oral permission to 

implead this otticial as responient no.4. In the 

view that we are taking in the matter, the permission 

is granted.. The egistry is directed to carry out 

the necessary corrections in the application. 

2. 	_- the order dated 08.3.91 in o.A.770/88 

(nnexure A ) the order o the disciplinayy authorit 

dismissing the applicant was set aside and, the 

respondents were directed to comply with the order 

within 15 days. The respondents were lett with the 

liberty co continue the DP.,1t they so chose from the 

stage 0± detault COffliL1tLCCi by them. tccordiagly, 

the applicant was reinsLaed Oy the Annexu.e A/2 

order dated 17.2.92. The grievance at the applicant 

is that the for the period from the dace of: his 

dismissal i.e. 30.6.86 till Leinstatement/\not been 

given to him. He says that this is his right. His 

representations have not yieldea trait. Hence, he has 

prayed as tollows ;- 

S 



Y)W HONOW, be pleased to quash and 

set asie the action or the reaponnts 

in not paying backwages to the applicant 

for the perioa betwean 30.6.86 	to 

16.2.92 and be pleased to diiat the 

responents to forthwith pay the rull 

Dack wages to the applicant for the said 

perio:i. 

The applicant is antitlea to a decision 

dDout the wag as or the period and that decision has 

to be communicated to him. After hearing the parties, 

we are satistlea that this application can be 

disposed or oy issuing suitaDle diiectjon to the 
- 

4th respondent, to dispose it ot/within a period or 

4 weks from the date of receipt or this order under 

intimation to the applicant. 

We theretore , dispose or this application 

by aiLectirlg the 4th respondenc impleaded. today (i.e. 

to traat th 0.A. 

as a represanatjofl aressed to him and consider the 

prayer made theretrox,  backwages in accordance with law 
I 

and accoraingly, the application is disposed or as 

dDOve 	 1) _- 

(...c..Bhatt) 	 (N.V.Krishnan) 

MemDer (J) 
	

Vice Chairman 

S 

*55 



....2.... 

Shri J.P.Solanki, 

N ii • Our own High School, 

Stdtion road,At & post: Printij, 

District i Sdbarkntha. 	 .applicant 

(Advocat : Mr.D.;hakkex) 

versus 

\ 'N 
\ \ 

Union of India 
NOtice to be se.Lved thiough, 

The Under Secretary, 
to the Government, 
Minis LCy of Finance, 

New Delhi, 

The Collector, 
Central Excise & 	 4. The Additional Collector 

Customs, 
Custom House, 	 Central Excise & Customs, 
NavrangpuLa, Abmedabad, 
Ahmedabad, 

The Dy.ColleCtOr, 

S 	 Central Excise & Customs, 

Custom House, 
Navrangpux a, 

Ahmedabad. 

(Advocate : ML .AJU1 Kureshi) 

.respondents 

ORD 

O.A./432/92 

Date z 07.12.1992 

Per ; Hon'ble Mr..V.Kishnan 

Vice Chairman 

Heard. Mr.D.M.Thakker for the applicant. 

At Our cequest, Mr .Alcil Kureshi advocate appear s for 



the respondents. He A submitted that the relief 

sought bjt the applicant is to be given by the 

Additional Collector ( P & E ), Central Excise and 

Customs, who has not been impleaded. The learned 

counsel for the applicant seeks oral permission to 

implead this official as respondent no.4. In the 

view that we are taking in the matter, the permission 

is granted. The Registry is directed to Carry Out 

the necessary corrections in the application. 

2. 	Pray the order dated 08.8.91 in O.A.776/88 

(Armexure A ) the order ox the disciplinay authorities 

dismissing the applicant was set aside and the 

respondents were directed to comply with the order 

within 15 days. The respondents were left with the 

libeity co continue the D..,i± they so chose from the 

stage of dtuit cOmitLed by them. Accordingly, 

the applicant was reins Led by the Annexu. e A/2 

orde. dated 17.2.92. The giievance of the applicant 

is that the for the period t.oi the date of his 

dismissal i.e. 30.6.86 till, reinstatement not been 

given to him. He says that this is his right. His 

representations have not yielded fruit. Hence, he has 

prayed as follows z- 



HONOw.. be pleased to quash and 

set aside the action of the respondnts 

in not paying backwages to the applicant 

for the period between 30,6.86 to 

16.2.92 and be pleased to direct the 

respondents to forthwith pay the full 

back wages to the applicant for the said 

period. 

The applicant is entitled to a decision 

about the wags of the period and that decision has 

to be communicated to him. After hearing the parties, 

we are satisfied that this application can be 

disposed of by issuing suitable di:ectjon to the 

4th respondent, t.o dispose it of within a period of 

4 we.ks itom the date of receipt of this order under 

intimation to the applicant. 

4. 	we therefore , dispose of this application 

by directiQg the 4th Lpoudenc ipleaded today (i.e. 

) to treat the 0.A, 

as a represc.nLation addressed to him and consider the 

prayer made therefore backwages in accordance with law 

cind accoringly, the application is disposed of as 

above. 

Bhatt 	 (N.y. Krishnan) 

Member (J) 	 Vice Chairman 
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